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[Shri Rasheed Masood]

Employees Association, it has been
alleged that one of the major rcasons
for the failure of the intelligence in
Punjab is growing discontentment among
the two prime intelligence organizations
of the country, i.e. RAW and 1.B., and
mistrust among the deputationists and
the direct recruits.

It is high time Government gives
ecarnest and sericus thinking to the
question of re-vamping and re-organiz-
ing the Central intelligence agencies,
i.e. RAW and I.B. on professional
bqsis, so as to make them more effec-
tive, efficient and useful.

Through you, Sir, and this august
House, 1 would request the Government
to consider the question of constitutiog
a highpowered Committee consisting of
experts in the field, and Members of
Parliameat representing various parties/
groups in Pailiament to go into all the
aspects of their functioning, and to
suggest ways and means to make these
organizations more powerful and
effective.

(vii) Inclusion of Cuttack city under the
Centrally spoasored integrated small
and medium town development
programmes

SHRIMATI JAYANTI PATNAIK
(Cuttack) : The city of Cuttack is situat-
ed at the bank of the Mahanadi Delta
in Orissa. At present, there is no
separate sanitary sewerage system for
the city. The storm sewerage as well as
part of sanitary sewerage is carried
through two open drains outfalling into
the main rivers Mahanadi and Kathjuri.
When the rivers are in spate, the water
of the drains cannot be discharged into
them, and the inundation is prolonged,
causing untold misery to the city-
dwellers and damaging large amounts of
valuable property. Therefore, it is
necessary to implement a separate and
effective sanitary sewerage system for
the city.

The Governmant of Orissa has
proPared a project to undertake propec-
sanitary and sewerage works for the:
city. The cost of the project ijs Rs.:
19,55,30,000. But the State Governe
ment is not finacially sound to bear the
cost of the project. This project will*
provide complete relief to the inhabi-
tants of Cuttack city from all storms
occurring within 80% of confidence
band, and practically relief in case of "

storms occurring in higher confidence "
band. Therefore, it is necessary to
implement the above projzct.

I urge upon the Government to-
include.  Cuttack city under the
Centrally-sponsored integrated small
and medium towvn developmeat pro-

grammes, and the projects prepared by
the Government of Orissa for separate

sa.nilary sewerage system for Cuttack
City should be financed fully by the
Centre, or efforts should be made to

complete the Project with UNICEF
assistance.

(viii) Eogrdarshan Kendra for Sitapur
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(ix) Prescribing a time limit for cop-

verting letters of intent into indus-
trial licences

SHRI ERA MOHAN (Coimbatore) :
‘During the period 1980 to 1983, 3119
letters of intent had been issued by the
Government of India, out of which
{613 had been converted into industrial
llcengcs. This makes it clear that the
remaining 1506 Jetters of intent were
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not converted into industrial licences
due to some reason or the other. In
Tamil Nadu, during the above period
only 131 industrial licences were taken
against 203 letters of intent obtained.

There is a genuine grievance of
several intending enterprencurs that in
order to stall them from starting indus-
trial ventures some vested interests
corner the letters of intent. The above
figures give substance to their con-
tention.

It is requested that a time limit
should be prescribed for cunverting
letters of intent into industrial licences.
Beyond this time-limit thc letters of
intent pending conversion should be
repealed and fresh letters of intent
should be issued to others.

(x) Making adequate funds available

to Maharashtra government for
structural and repair works to the

buildings constructed by Mabha-
rashtra Housing Board

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): The
exodus of population from rural areas
to the cities like Bombay and Delhi has
added to the housing problem of the
cities. Bombay city is already at the
point of bursting in the seams.

In spite of various plans like
HUDCO and slum improvement scheme,
the gravity of the problem is not yet
reduced. Government efforts to accom-
modate people in the houses constructed
by State Housing Boards or develop-
ment authorities have not met with

success.

It is a known fact that the Housing
Boards and D.D A. use substandard
and inferior material in their construc-
tion. The negligence on the part of the
Housing Boards in the maintenance and
repairs to the buildings on the plea of
paucity of funds has only edded to the



